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0 .A./270/91 

Date Office port 
----------------------- 

1 .S.199 

Order 
------ 

PresenL. : Mr. R.V.'Deshmukh, learnec counsel 
for the apolicant. 

?djourned by one week atP the 

request of learne-T counsel Mr. P. .V • J? eshrnukh 

for ihe anolicant. 

P. C Bhatt ) 	 ( N ii S ingh 
}iemherJ) 	 MemoerAj 

Present : None for the parties. 

Final opportunity to applicant or hi 

counsel to appear. Adjourned, 	
r 

r 	 r ' 
(RCflhatt) 	 (MMSingh) 

Mernber(J) 	 Merrber(A) 

Present : None present for the petitioner. 

Shri. B.R. Kyada, counsel for the 

respondents has sent sick note. Adjourned to 

1991. 
/ 

7.  

(Z.SANTW.NA  KRISHNAN) 	 (P.c.JAIN) Irnber (J) 	 Member (A) 

*Aflj 
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0.A./270/91 

9,10.1991 Heard Mr. 	.V. Des1nukh and Mr. B.R. 
Kyada for both parties. 

Application adm:Ltted. 

The reply may be filed within four 

weeks and rejoinder may be filed within 

two weeks thereafter. List the case before 

the Dy. 	egistrar. 

L 
e ( R C Bhatt ) 	 ( K j 

Mernber(J) 	 Member (A) 

*M oge ra 

ç;. 

18.3.98 Mr.J avindra Deshmuith is no longer available. 
L4otice may be issued to the applicant to 
appear in person or to engage the counse*xl,. 

adjourned to 30.04.1998. 

V.Radhakrjshnan ) 
Member (A) 

npm 

30.4.98 Issue n5tice to the responierits to nrnirte 
alternate cinsel in plcice of Mr.3.R.Kyada. 

Adjourned to 2.7.98. 

)a~hakrishnan) 
Member(A) 

' 	p 

aab 



O.A.270/91 

DE 	Office Report. 	 Oi)E R 

Party-in-person is present vho wants 

to engage new advocate in place of 

Mr.DeshMukh. Adjourned to 23.7.98. 
I 

i 	- 

(Laxrnan Tha) 	(V.Radhakrishnan) 
I 	4rnber (J) 	 Me mber (A) 

*SN 

Sick note filed by Mr.Shevde. 
Last time party in person was present. 
He has requested time to engae new 
counsel in place of Mr.Deshmnukh. 
He is not present todays  However, 

last chance given to himn.If he fails 

to appear in person, or through advocate 

at the 	hearing, ppropiäteorder 

will be passed. 

Adjourneto 31.7.1928. 

I 	
•.. 

P.C.Kannan ) 	(v.Radha -r.ishnarij 
Member(J) 	 Member(A) 

npm 

l 	Oral order dictated in the open court. 

(Laxman Tha ) 	(V .Radha1rishnañ 
I 	Memnber(J) 	 •. Memnber(h) 

npm 	 • 
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31.7.98 



O.A 270/91 

Office 

23.7.98 

31.7.98 

Report. 	 ORDER --- --- --------- 
Part iupiOfl is -r'sent 	wants 

I to eiçge riw 	 i r)ce .f 

r.Desrjki1d1* aOurned t)21798 

(Laxrnan Jha) 	(VRaThkrishflan) 

I. 	ber •J) 	 Merrtber (A) 

Sick note filed by Mr.Shevde. 
Last tire party in person was present. 
He has requested time to erigae new 
counsel in place of Mr.Deshmtikh 

H is not present today 
•Howev.r 

?2  Cian ce givej to him. If he taijs 

at t, 	
;per 	

or through.a, cate 

pagsedi, 
.PPrOpri  ate Order 

Adournd to 31.7.19 

) 
Member(j) 	

C V sRadhakrihna ) 
Meinber(k) 

npw 

Oral ordor dictated in the open court. 

(Laxman Jha ) 	(V ,Radhalcrishnart 
Mernber(J) 	 Member(s) 

i
npn.. 	 •. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. NO.270/91 

DATE OF DECISION 31.7.99 

Ibrahirn Kasarn Sheilch 	 Petitioner 

MrRavindra Deshmukh 	
Advocate for the Petitioner (s) 

Versus 

Union of Inia & Ors. 	
Respondent 

rir .: .s .Shevcle 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble MrY.RadhriShflafl 	Member (A) 

The Hon'ble Mr. Laxman Jha 	 Mernber(J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 	 ((ic 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



:2: 

Ibrahim Kasam Sheilch 
First Class Coach Attendent 
Meter Guage Western Railway 
Office cf Chief Ticket INspector 
Plat FOin No:12,Kalupur Railway 
Station, Abmedabad. 

(Advocate: Mr.Ravindra Deshmukh) 

VERSIB 

Union of India, through: 
General Manager,Eestern Railway, 
Church Gate, Bombay, 

Divisional Commercial Supdt. 
Western Railiay,Kothi Compound 
RAJIOT. 

000 Applicant. 

Assistant P.O.(T) 
Western Raiiay, 
Yothi Compound, 
RAJYOT. 

Divisional Mechanical Enginee, 
Wetern Railway,Kothi compound 
Rajkot. 

5 • Chie f Ticket Inspect or 
Western Railway 
Ahmeda.bad Metre Guage 
Plat forrnNo:12 Kalupur Railway- 
station,Ahmedabac5. 	 ..•• Respondents 

(Advocate: Mr.N.S.Shevde ) 

ORAL ORDER 	Date: 31.7.1998. 

/27O/91 

Per: Hon'ble Shri V,Radhakrjshnan : Member(A) 

Last time party in person was given last chance 
to appear in person, or through his counsel in place of 
Mr.Deshrnukh. He is not present today. Dismissed for default. 

No order as to costs. 

I. 	( 
./ 

(Laxman Jlia 
Member(J) 

(V .Radhakrishnan 
Member(A) 

npm 


